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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUP. BEMNMH, JATIPUR.
Date of Decision: 6.1.95,
OA 62 /93
BHMED ALI eeos APPLICANT .
versus
MIICN OF IMDOIA 72 AP, ees RESPONDENTS .
CORAQ:
HOMN'BIE MR . SOPAL IE®ISHNL, MEMBER (J).

HON'BLE Mr o M., VERM2, MEMBER (&) o

e e SHRI S oI{UI"’.’)AR .
ese« HOME.

For the Applicant

For ths Respond=nts

EEFR_HON'BLE M. GOPAL KRISHUA, MEMBER (J).

applicant 2hmed Ali has filed this applizaticon uk 19

of the Administrative Tribunalz act, 1985, challenging the

N

impugned order dated 20.1.93, at Annexure 2«1, by which the

applicant was reverted from the post 2f€ SMO G6r.IIT to that of
He lper Khalasi.
2. we have vheard the leamed zoundel for the applicant.
Nons is prese.nt on hehalf of the respondents in spitz o £ the
fact that this case was listed for hearing today.

The applicant was appointed as Fhalasi on 28.4.80 at

the ,
Ljmer in the offix: of Heputy Chief Mechanicsl Engineer (Zarriage)

3.
in the Western Railway at Ajmer. He passed the trade test for
the post of _Skilled 3MO scale 1:.950-1150 (RP) vide ords=r Jated
30.3.89 (annexura A~-2). He was, rherecafter prom:ted as 3killed
SMO Gr.III and he has been c;mtinuing in that post ever since
1989, He is still continuing to hold t‘his post unier a 3tay
order granted by this Tribunal.

4. The contentions of the respondents are that the postEon
which promotions were made, were the work charged temporary
posts since 1982, in connection with Diamond Frame 8ogie Project,
which itself was temporzry. The promotion in question wis made

with the condition that no claim to hold the pos¢, to which
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such promotion was made, co1lj be Mzintainable. However, since
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the applicant has been reverted without having been given an
opportunity of hearing, the order Of reversion is violative of
the provisins contained in Aarticle-14 of the Jonstitution ang
38 such it is liable to be set aside.

5. In the resnlt, this application Succeeds, The impucmed
order of reversion is set aside. Howzver, it shill be opepéﬂ
to2 the respondents to P3sS a fresh order of reversion after

hearing the applicant . ND order as to CoSts .

}\(»‘ & by o Cpgane

( N.K.VERMA ) ( GOPAL KRISHNA )
MEMBER (A) MZMBER (J)



